The r
Railways (Punitive Charges i

Overloading of Wagon)
Rules, 2012

In excreise of the powers conferred b
Section 87 of the Rui)wnys Act, 1989 (No.
charges for overloading of wagon) Rules,
wagon) Amendment Rules, 2011, exce
(UPCTSESSION, the Central Government

ion (2) of
. sub-section (. .
y sub-section (1) read with clause (ﬂ':1 :t;zailways (Punitive

24 of 1989), and in supersession of t loading of
: - erload
2007 and Railways (Punitive charges for ov

Pt as respects things done or omitted to be done before such
hereby makes the following rules, namely—
1. Short title and commencement.—(1) These rules may be called the
Railways (Punitive charges for overloading of wagon) Rules, 2012.

(2) They shall come into force on the date of their publication in the Official
Gazette. |

2. Definitions.

(a) “freight rate” means the rate applicable to a commodity as per the class
assigned in the classification;

(b) “normal freight” means the freight charge recoverable on a commodity
at the class rate for the weij ghto

_ . f the commodity loaded up to permissible
carrying capacity plus loading

Rad tolerance, as specified in the Schedule:

means the normal carrying capacity
determined under sub-section (2) or (3) of Section 72 or where a
railway administration has determined a varied carrying capacity under
sub-section (4) of Section 72, such varied carrying capacity, whichever
is higher;

(d) “Schedule” means the Schedule annexed to these rules;

(e) words and expressions used and not defined in these rules, but defined in

the Act, shall have the meanings respectively assigned to them in the Act.

3. Punitive charges for overloading.—Where the commodities are over-
loaded in Railway wagon, the railway administration shall recover punitive charges
as provided in Parts I, IT and III of the situation at ‘A’ and ‘B’ of the Schedule,

from the consignor, the consignee or the endorsee as the case may be, for the entire

distance to be travelled by the train hauling the wagon from the originating station
to the destination point, irrespective of the point of detection of overloading:

Provided that no punitive charges shall be levied if the customer carries out

load adjustment at the originating station itself in case of detection of overloading
at originating point:

1. Ministry of Railw.

ays (Railway Board), Noti. No. G.S.R. 570(E), dated 17 July, 2012, published in the
Gazette of India,

Extra., Part II, Section 3(i), dated 17th July, 2012, pp. 6-9, No. 361.
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loading at ott{c_r than Oﬁgj""ﬂing
h point, Pumtive charge shal] b,

2[Provided further that on detection of over
the wagon from the origjna,ing

point, if customer carries out load adjustment at suc
levied for the distance travelled by the train hauling
station to the load adjustment point.]

3(4. Notwithstanding anything contained in
the wagon(s) that had undergone load-adjustme
or through their designated agencies, punitive charge of 0

shall be levied.]

Rule 3, if overloading is detected i
nt by the consignors either directly
ne lakh rupees per wagon

SCHEDULE
(For loading on excepted CC+6, CC+6, CC+8 and 25 tonne axle load routes)
Situation A _
does not exceed the combined permi ssible carrying capacity of
per following,

Partl

NHL, BCCW, BFNSM22.9,
*Punitive charges leviable on the entire

Extent of overloading weight of commodity loaded in excess of

issible carrying capacity and loading
tolerance of one tonne

If the aggregated pay load in a rake amely—
the rake, the punitive charges shall be levied as n :

C and BCFCM wagons]
‘[For wagons other than BC BCF

If the weight of the commodity exceeds the
permissible carrying capacity of wagon;
(a) up to one tonne Nil
(b) by more than one tonne but not more than four Two times of the freight rate applicable to
tonnes that commodity
(c) by more than four tonnes Three times of the freight rate applicable

to the highest class

exceeding the permissible carrying

y clarified that on the weight

capacity up to one tonne, the normal freight at the rate applicable to
shall be recoverable and punitive charges shall be recovered for th
excess of permissible carrying capacity and loading tolerance of one tonne.

5[Part I

the class assigned to the commodity

*Explanation.—TIt is hereb
e entire weight of the commodity in

(/) For BCNHL wagons

*Punitive charges leviable on the entire
weight of commodity loaded in excess of
permissible carrying capacity and loading
tolerance of half tonne

Extent of overloading

Ins. by G.S.R. 560(E), dt. 16-9-2020 (w.e.f. 16-9-2020)

gnsb b);' G.Sl;:R. 898(E), dt. 17-12-2012 (w.e.f. 17-12-201'2).
ubs. for “For wagons other than BCNHL 7

3000 et 8 an , BCCW and BFNSM22.9 wagons” by G.S.R. S66(E), dt.

5. Subs. by G.S.R. 550(E), dt. 10-7-2015 (w.e.f. 10-7-2015).

AW



sA THE RAILWAYS (PUNITIVE CHARGES FOR OVERLOADING OF WAGON) 107
RULES, 2012

It lhcv\\'mght of the commadity exceeds the
permussible canying ¢; Pacity of wagon;
@uptohalf tonne T

. —_— Nil

(M by more than half tonne t:m\;,:\;
three and half tonnes

—

(¢) by more th

—

more than | Two times of the freight rate applicable to that
commodity.

Three times of the freight rate applicable to
the highest class.

an three angd half mnnc: o

*Explanarion.—y s hereby clarified
: °d th
i ¢ normal freigh

and pumuve charges shall be recovered ::)rll;]\l (
- - Oy (¢ ac1tv 3 ¢
carrying capacity and loadmg toleranc

°ldD  "[For

at on the weight exceeding the permissible carrying
he rate applicable to the commodity shall be recoverable

entire weight of the commodity in excess of permissible
¢ of half tonne.

BCC
W, BFNSM22.9. BCFC and BCFCM wagons)

Extent of overloading

*Punitive charges leviable on the entire
weight of the commodity loaded in excess

of permissible carrying capacity and loading
tolerance of half tonne

If the weight of the commodity exceeds the
permissible carrying capacity of wagon:

(a) up to half tonne Nil
(b) by more than half tonne but not more th i i
| Al rion an :‘;wr: rtrllg\:l: ;f the freight rate applicable to that

' () by more than three and half tonnes

Three times of the freight rate applicable to
the highest class.

‘.‘Explanation.—-lt is hereby clarified that on the weight exceeding the permissible carrying
capacity upto half tonne, the normal freight at the rate applicable to the commodity shall be recoverable
and punitive charges shall be recovered for the entire weight of the commodity in excess of permissible
carrying capacity and loading tolerance of half tonne.]

Para III
For Container train

Extent of overloading *Punitive charges leviable on the entire
weight of commodity loaded in excess of
permissible carrying capacity and loading
tolerance of one tonne

If the weight of commodity exceeds the
permissible carrying capacity of the wagon;

(@) up to one tonne Nil

6. . by G.S.R. 278(E), dt. 26-3-2018 (w.e.f. 26-3-2018).
7. .;uul;i fgr(‘?For BCC\(N t)md BFNSM22.9 wagons” by G.S.R. 566(E), dt. 17-9-2020 (w.e.f. 17-9-2020).
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¢ freight rate applicable y,

Two times of th
that commodity

(c) by more than four tonnes Three times of the freight ratc applicab) ” " '
the highest class

(b) by more than one tonne but not more than four
tonnes

cight exceeding the permissible carryiy,,
ble to the commodity shall be recoverabye
f the commodity in excess of permissible

*Explanation.—It is hereby clarified that on the W
capacity up to one tonne, the normal freight at the rate applica
and punitive charges shall be recovered for the entire weight 0
carrying capacity and loading tolerance of one tonne.

Situation B

a rake exceeds the combined
following:
Part I

CCW, BFNSM22.9,

Extent of overloading *Punitive charges 'lcvmblc on the entire
weight of commodity loaded in excess of

permissible carrying capacity

If the aggregated payload in permissible carrying capacity of the rake,
the punitive charges shall be levied as per

®[For wagons other than BCNHL, B BCFC and BCFCM wagons]

If the weight of the commodity exceeds the

permissible carrying capacity of wagon,;

(a) up to one tonne Nil

(b) by more than one tonne but not more than four Three times of the freight rate applicable to

tonnes the highest class

(¢) by more than four tonnes Five times of the freight rate applicable to
the highest class

y clarified that on the weight exceeding the permissible carrying
al freight at the rate applicable to the class assigned to the commodity

e of weight exceeds the permissible carrying capacity by more
weight of the commodity in excess

*Explanation.—It is hereb,
capacity up to one tonne, the norm
shall be recoverable. However, in cas
than one tonne, punitive charges shall be recovered for the entire
of permissible carrying capacity.

°[Part II

(i) For BCNHL wagons

*Punitive charges leviable on the entire
weight of commodity loaded in excess of
permissible carrying capacity

Extent of overloading

If the weight of the commodity exceeds the
permissible carrying capacity of wagon,;

(a) up to half tonne Nil

8. Subs. for “For wagons other than BCNHL >
0 2030 (ot 705020 , BCCW and BFNSM22.9 wagons” by G.S.R. 566(E), dt.
9. Subs. by G.S.R. 550(E), dt. 10-7-2015 (w.e.f. 10-7-2015).



WAGON) 109
ScH.]  THE RAILWAYS (PUNITIVE CHARGES FOR OVERLOADING OF

RULES, 2012
i licable to
(b) by more than half tonne but not more than | Three times of the freight rate appi
three and half tonnes the highest class.
(c) by more than three and half tonnes Five times of the freight rate applicable to the
highest class.

*_:Exp lanation.—1t is hereby clarified that on the weight exceeding the permissible carrying
capacity up to half tonne, the normal freight at the rate applicable to the commodity shall be
recoverable. However, in case of Wweight exceeds the permissible carrying capacity by more than

half tonne, punitive charges shall be recovered for the entire weight of the commodity in excess of
permissible carrying capacity.

10p;iny 1
[G) '[For BCCw, BFNSM22.9, BCFC and BCFCM wagons]

Extent of overloading

*Punitive charges leviable on the entire
weight of the commodity loaded in excess of

Permissible carrying capacity
If the weight of the commodity exceeds the
permissible carrying capacity of wagon:
(a) up to half tonne Nil.
(b) by more than half tonne but not more than | Three times of the freight rate applicable to
three and half tonnes the highest class.
(c) by more than three and half tonnes

Five times of the freight rate applicable to the
highest class.

*Explanation.—It is hereby clarified that on the weij

' ght exceeding the permissible carrying
capacity upto half tonne, the normal freight at the rate applicable to the commodity shall be recoverable.

However, in case of weight exceeds the permissible carrying capacity by more than half tonne, punitive
charges shall be recovered for the entire weight of the commodity in excess of permissible carrying
capacity.]

Part II1
For Container train

Extent of overloading *Punitive charges leviable on the entire
weight of the commodity loaded in excess
of permissible carrying capacity

If the weight of commodity exceeds the
permissible carrying capacity of the wagon;

(a) up to one tonne Nil

(b) by more than one tonne but not more than four | Three times of the frei ght rate applicable to

tonnes the highest class

(c) by more than four tonnes Five times of the freight rate applicable to
the highest class

*Explanation.—It is hereby clarified that on the weight exceeding the permissible carrying
Capacity up to one tonne, the normal freight at the rate applicable to the commodity shall be

10. Subs. by G.S.R. 278(E), dt. 26-3-2018 (w.e.f. 26-3-2018).
11 Subs. for “For BCCW and BFNSM22.9 wagons” by G.SR. S66(E), dt. 17-9-2020 (w.e.. 17-9-2020).
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ing capacity by more thy,

. . issible carry S
recoverable. However, in case of the weight exceeds the permissib e commodity in excess (¢

. :sht of th
one tonne, punitive charges shall be recovered for the entire Weig
permissible carrying capacity.
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MINISTRY OF RAILWAYS
(RAILWAY BOARD)
NOTIFICATION
New Delhi, the 23rd March, 2022

G.S.R. 218(E).— In exercise of the powers conferred by sub-section (1) read with clause (d) of sub-section
(2) of section 87 of the Railways Act, 1989 (No. 24 of 1989), the Central Government hereby makes the following
rules further to amend the Railways (Punitive Charges for overloading of wagon) Rules, 2012, namely:—

1.(1) These rules may be called the Railways (Punitive Charges for overloading of wagon) (Amendment)
Rules, 2022.

(2)  They shall come into force on the date of their publication in the Official Gazette.

2. In the Railways (Punitive Charges for overloading of wagon) Rules, 2012, for the Schedule, the following Schedule
shall be substituted, namely:—
“SCHEDULE

(for loading on excepted CC+6, CC+6, CC+8 and 25 tonne axle load routes)
Situation-A

If the aggregated pay load in a rake does not exceed the combined permissible carrying capacity of the rake, the
punitive charges shall be levied as per following, namely:-

Part-1
For wagons other than BCNHL, BCCW, BFNSM22.9, BCFC and BCFCM
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AT T TOT9H ; STETETIOT 5

Extent of overloading

*Punitive charges leviable on the entire weight of
commodity loaded in excess of permissible carrying
capacity and loading tolerance of one tonne

If the weight of the commodity exceeds the
permissible carrying capacity of wagon;

(@) upto one tonne

Nil.

(b) by more than one tonne but not more than four
tonnes

Two times of the freight rate applicable to that commodity.

(c) by more than four tonnes

Two and half times of the freight rate applicable to that
commodity.

*Explanation- It is hereby clarified that on the weight exceeding the permissible carrying capacity upto one tonne, the
normal freight at the rate applicable to the commaodity shall be recoverable and punitive charges shall be recovered for
the entire weight of the commodity in excess of permissible carrying capacity and loading tolerance of one tonne.

Part-11

For BCNHL, BCCW, BFNSM22.9, BCFC and BCFCM wagons

Extent of overloading

*Punitive charges leviable on the entire weight of
commodity loaded in excess of permissible carrying
capacity and loading tolerance of half tonne

If the weight of the commodity exceeds the
permissible carrying capacity of wagon;

(a) upto half tonne

Nil.

(b) by more than half tonne but not more than three
and half tonnes

Two times of the freight rate applicable to that commodity.

(c) by more than three and half tonnes

Two and half times of the freight rate applicable to that
commodity.

*Explanation- It is hereby clarified that on the weight exceeding the permissible carrying capacity upto half tonne, the
normal freight at the rate applicable to the commodity shall be recoverable and punitive charges shall be recovered for the

entire weight of the commodity in excess of permissible carrying capacity and loading tolerance of half tonne.

Part-111

For Container Trains

Extent of overloading

*Punitive charges leviable on the entire weight of
commodity loaded in excess of permissible carrying
capacity and loading tolerance of one tonne

If the weight of the commodity exceeds the
permissible carrying capacity of wagon;

(a)upto one tonne

Nil.

(b)by more than one tonne but not more than four
tonnes

Two times of the freight rate applicable to that commodity.

(c)by more than four tonnes

Two and half times of the freight rate applicable to that
commodity.

*Explanation- It is hereby clarified that on the weight exceeding the permissible carrying capacity upto one tonne, the
normal freight at the rate applicable to the commodity shall be recoverable and punitive charges shall be recovered for
the entire weight of the commodity in excess of permissible carrying capacity and loading tolerance of one tonne.

Situation-B

If the aggregated pay load in a rake exceeds the combined permissible carrying capacity of the rake, the punitive

charges shall be levied as per following, namely:-

Part-1

For wagons other than BCNHL, BCCW, BFNSM22.9, BCFC and BCFCM
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Extent of overloading *Punitive charges leviable on the entire weight of
commodity loaded in excess of permissible carrying
capacity

If the weight of the commodity exceeds the
permissible carrying capacity of wagon;

(a)upto one tonne Nil.

(b)by more than one tonne but not more than four | Three times of the freight rate applicable to that commodity.
tonnes

(c)by more than four tonnes Four times of the freight rate applicable to that commodity.

*Explanation- It is hereby clarified that on the weight exceeding the permissible carrying capacity upto one tonne,
the normal freight at the rate applicable to the commodity shall be recoverable. However, in case of the weight
exceeds the permissible carrying capacity by more than one tonne, punitive charges shall be recovered for the entire
weight of the commaodity in excess of permissible carrying capacity.

Part-11
For BCNHL, BCCW, BFNSM22.9, BCFC and BCFCM wagons

Extent of overloading *Punitive charges leviable on the entire weight of
commodity loaded in excess of permissible carrying
capacity

If the weight of the commodity exceeds the
permissible carrying capacity of wagon;

(a)upto half tonne Nil.

(b)by more than half tonne but not more than three | Three times of the freight rate applicable to that commodity.
and half tonnes

(c)by more than three and half tonnes Four times of the freight rate applicable to that commodity.

*Explanation- It is hereby clarified that on the weight exceeding the permissible carrying capacity upto half tonne,
the normal freight at the rate applicable to the commodity shall be recoverable. However, in case of the weight
exceeds the permissible carrying capacity by more than half tonne, punitive charges shall be recovered for the entire
weight of the commaodity in excess of permissible carrying capacity.

Part-111

For Container Trains

Extent of overloading *Punitive charges leviable on the entire weight of
commodity loaded in excess of permissible carrying
capacity

If the weight of the commodity exceeds the
permissible carrying capacity of wagon;

(a)upto one tonne Nil.

(b)by more than one tonne but not more than four | Three times of the freight rate applicable to that commodity.
tonnes

(c)by more than four tonnes Four times of the freight rate applicable to that commodity.

*Explanation- It is hereby clarified that on the weight exceeding the permissible carrying capacity upto one tonne,
the normal freight at the rate applicable to the commodity shall be recoverable. However, in case of the weight
exceeds the permissible carrying capacity by more than one tonne, punitive charges shall be recovered for the entire
weight of the commaodity in excess of permissible carrying capacity.

[F. No.TC-1/2022/109/efile/2(3382093)]
BARJESH DHARMANI, Executive Director, Traffic Commercial (Rates)

Note.- The principal rules were published in the Gazette of India Extraordinary, Part 1l Section 3, Sub-section (i) vide
number G.S.R. 570(E), dated the 17" July, 2012 and was last amended vide notification number G.S.R.566(E), dated
the 17™ September 2020.
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